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JUDGEMENT

(Hon*ble shri A, V.Haridgsan, ‘Judicial Member)

The applicant, an E.D.Branch Post Master,

Kaipally Branch P.0O. in Pala Sub Divisgsion under
Kotta-yen Division la sfiled this application under

Section 19 of the Administrative Tribunals Act
impugning the order dated 29,4.92 of the Senior
Superintendent  of Post Offices (Ist respondent)
removing him from service as a result of the disci-
plinary proceedings held against him, Though the
applicant has filed an appeal to the second respondent
oh 10.6.92 since the appeal has not go far been dispos=d
of , the applicant has filed this application praying
that the impugned ord;:;g; quashed and the respondents

be directed to reinstate him in service with consequantial

bene fitsg. Th@;applicap; has allgqed,tbaigphg-inquiq[;J
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"was held in violation of principles of natural justdice .

and that the findings of the disciplinary authority “Lf.’/
perverse3 He has alsc alleged that the inquiry authoe-

rity was biased’agaiust himf, However, the applicant's

appeal has net beeh aispOSed of, Now that the appli-

.cant has filed an appeal and that the appeal has not

yet been'dispased of by the éppelmate authority,
we'féiéﬁthat it wéuld be more appr@priate if the
entire case is considered and circumstances evaluated |
at first by the appellate authorlty before any |

judicial interVention.

2. When this aspect was put te the legrned coungel

on either side, they agreed that at the admission stage

itself the application can be disposed of with a

directien to the appellate- authority to dispose of

the appeal in accordance with law, within a reasonable
time ,

3, In the result we admit this applicatien and
dispose of the same with a direction to the second

respandent to consider and dispose=@fethe appeal sub-

mitted by the applicant at Annexure-16 with a speaking

order after giving him a persenal hearing, within a |
period of two months from the date of communication

'ef'a copy of this opder, :There is no order as to
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